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ORDER

PER MADHUMITA ROY, JM

Since both the matters relate to the same assessee, these
are heard analogously and are being disposed of by common

order.

2. At the time of hearing of the instant appeals the Ld. Counsel
appearing for the assessee submitted before us that she has
instructions not to proceed with the matter and hence the
matters are not pressed. Such submissions, however, has not

been controverted by the Ld. DR.



3. In view of the aforesaid facts and circumstances of the case,

the matters are dismissed as withdrawn.

4. In the result, both the appeals are dismissed.

Order pronounced in the open court on 25tk April, 2024.
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